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Shamshan Bhoomiin  Rajoari Gardes 
Extendon

1208. Shri M. B. Krishna: 
Shri Rameshekhar 

Sinrb:
Shri J. P. Jyotishi:

Prasad

Will the Minister of Health and 
Famiij Planniuf be pleased to state:

(a ) whether it is a fact that Gov
ernment have taken a decision to re
move the “Shamshan Bhoomi" from 
the Rajouri Garden Extension area; 
and

(b) if so, when the orders are likely 
to be implemented?

The Minister of Health and Family 
Planning (Dr. Sushila Nayar): (a ) No.

(b) Does not arise.

13 hrs.
RE: MOTIONS FOR ADJOURNMENT

AND CALLING ATTENTION 
NOTICES 

R e s ig n a t io n  b y  Shri N a n d a  a s  M i n i s 
t er  OF H o m e  A tfa irs

Mr. Speaker: I have received three 
adjournment motions and six Calling 
Attention Notices in respect of the 
Home Minister’s resignation.

Shri S. M. Banerjee (Kanpur): I
have tabled a Privilege Motion.

Mr. Speaker: When I have rejected 
that, why should be raise it now?

Shri S. M. Banerjee: Why was inti
mation not given to the House here?

Mr. Speaker: Is the Prime Minister 
making any statement on that?

The Minister of Parliamentary 
Affairs and ConmMinications (Shri 
Satya Narayan Sinha): Yes, Sir.

Mr. Speaker: When?
Shri Satya Narayan Sinha: I think 

at about one o’clock.

An hon. Member: Why not now?

Mr. Speaker: Then I will hold this 
oyer and just wait for the statement 
at one o’clock.

1966 (A i) LSD- 6

Shri S. M. Baaerjee: I f she is mak
ing a statement at 1.00, Sir, kindly 
hear me for half a minute,

Mr. Speaker: What else does he
want? She is making a statement at 1.00.

Shri S. M. Banerjee: Sir, you have 
rejected my privilege motion Kindly 
hear me . . .

Mr. Speaker: Order, order. This
cannot be raised in this manner. No 
reference to Lok Sabha was needed. 
There is no question of any breach of 
privilege. I have disallowed it and 
he cannot raise it now in this manner.

Shri S. M. Banerjee: You have
ruled many times that when the Par
liament is in session such statements 
should be made flrBt in the House.

Mr. Speaker: That does not apply 
here, that ig a different thing alto
gether. (Interruptions).

Shri Hari Viflhnn Kamath (Hoshan- 
gabad): When is the Prime Minister 
making the statement?

Mr. Speaker: At one o’clock.

Shri Hari Vishnu Kamath: Is the
Home Minister also making a state
ment; under the rules he can.

Mr. Speaker: That I do not know. 
(Interruption). When that statement 
is coming, how can I have a prelimi
nary discussion now and then take a 
decision? It is not possible.

Shri Hem Bama (Gauhati): The
Prime Minister is coming. She can 
make the statement now. (Interrup
tions).

The Prime Minister and Minister of 
Atomic Energy (Shrimati Indira 
Gandhi): Sir, I received Shri Nanda’s 
letter only late last evening as well 
as the copy of his Press statement, 
both of which have appeared m the 
Press today. I have no desire to ]oin
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[Shrimati Indira Gandhi] 

issue with or comment upon the 
observations made by Nandaji either 
in his letter or in his statement to 
the Press. I do not think that it 
would serve any public purpose to go 
into them (Interruption). I would 
only like to say, it was after deep and 
most anxious thought and with much 
regret that I decided to recommend 
to the President acceptance of Shri 
Nanda’s resignation (Interruption). 
Speaking personally, it has been a 
matter of painful parting of an old 
and trusted colleague whose hard 
work and integrity were appreciated 
by us all. As I haVe said to Shri 
Nanda in my letter, I  hope that his 
cooperation and wise counsel w ill 
continue to be available to us, the 
Government and this country.

«fV m n ft ( f^ ): '"T O n S T

Mr. Speaker: When a statement is 
being made, no point of order arises 
in the middle. Let the statement be 
made. \ 1

^  t  1

Mr. Speaker: No point of order . . . 
(Interruptions). Order, order. Let 
Shri D. C. Sharma resume hig seat. 
Now, has the Prime Minister conclud
ed her statement?

Shrimati Indira Gandhi: Yes, that is 
all that I have to say.

Mr. Speaker: The statement to the 
press by the Home Minister has rais
ed many controversial issues. The 
Prime Minister in her statement has 
simply stated that she would not like 
to say anything on that. In that case, 
since some clarifications are being 
demanded by others, I  w ill have to 
akimit at least a calling attention 
notice.

Shri Ranga (Chittoor): We have to 
be askecj to explain why wc think that

the adjournment motion ought to be 
admitted. A fter you have heard us, 
and after consulting them if they 
have something to say as to why th e . 
adjournment motion should not be 
allowed, then you can take a decision. 
You may ask for clarification from 
other members of the opposition or 
any other member and then take your 
decision. You cannot straightway say 
that the adjournment motion is not 
going to be admitted.

Mr. Speaker: Now Shri Ranga may 
say whatever he wants to say about 
the failure of the Government.

Shri Rang:a: I have given notice of 
my adjournment motion for diflferent 
(purposes. One is this. The Home 
Minister himself has stated in his 
letter of resignation that he had 
written to the Prime Minister that he 
wag not getting personal support from 
the Prime Minister, to which he was 
entitled, and political support to 
which also he was certainly entitled. 
He wag also not getting complete 
co-operation and support from his 
Secretary, he brought this fact to the 
notice of the Prime Minister, not once 
but several times, but, in spite of it, 
the Prime Minister did not strengthe*n 
him. Thirdly, there was an instruc
tion ^ven  through the Ministry to 
the Delhi Administration that there 
should be no demonstrations within 
a distance of two miles from Parlia
ment. In regard to this, the Home 
Minister wanted information and con
firmation of the steps that were being 
taken in regard to this matter. The 
Secretary took more than one month 
before he gave that Information to 
the Home Minister. This was the 
kind of non-co-operation he was 
gettiner, rather obstruction. Then, on 
too of it, he made it clear that he 
wantpH a chantro in the Secretary of 
his Ministry and he needed the 
support from’ the Prime Minister, but 
he did not get it. What 1*̂ more, the 
Home Ministry is supposed to be in 
charge of the personnel question, 
appointment of various Secretaries.
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Mr. Speaker: So far as the admissi
bility of the adjournment motion is 
concerned, he cannot go into all these 
details.

Shri Ranga: The admissibility of the 
motion comes in this way. We are 
assured that there is joint responsi
bility of the Cabinet and the Prime 
Minister is the head of the Cabinet. 
When the Home Minister, who is next 
only to the Prime Minister, accord
ing to their own order of priority, 
complains that he did not get that 
co-operation from the Prime Minister 
and he asks for change of Secretary 
and he did not get support from the 
Prime Minister, when the Home Min
ister, who is really in change of this 
procedure that should be followed as 
to which person should be the Sec
retary in which Ministry— if any one 
of the Ministers were to be dissatisfied 
with his Secretary and wants to have 
a change of Secretary the proper 
person for him to go to is the Home 
Minister to get his Secretary changed.

Mr. Speaker: Mr. Ranga should
realise . . .  .

Shri Ranga: Bear with me. Sir.

Mr. Speaker: Mr. Ranga should
realise that these are the details as 
to what are the procedures that are 
to be followed.

Shri Ranga: It is not that point.

Mr. Speaker: This is not relevant 
at this stage.

Sliri Ranga: Should I not go into 
the functions of the Home Minister 
as to what are the functions of the 
Home Minister? Every one of these 
Ministers, each one of them, cannot 
ask for his Secretary to be changed to 
some other Ministry. No. He can 
do it only through the Home Minister 
and the Home Minister is supposed 
to be in-charge of all the Secretaries 
as to how they should be deployed 
and so on. He can do it only with 
the support and the concurrence of

the Prime Minister a i^  it is for that 
Reason that the Cabinet Secretariat 
has come to be established in this 
country. The Cabinet Secretariat had 
failed in its duty in supporting the 
Home Minister because it would not 
help the Home Minister to change 
even his own Secretary, not to speak 
of changing other Secretaries if and 
when the other Ministers want a 
change. Therefore, the result has 
been . . . (Interruption).

As a result of the failure repeatedly 
of the Prime Minister to sustain the 
authority of the Home Minister, the 
Home Minister was not able to dis
charge his functions at the head of the 
Ministry, at the head also, as one who 
is responsible for th© deployment of 
Secretaries from one Ministry to an
other and for proper behaviour. It 
is for these reasons that i  say, since 
the Prime Minister holds her office 
only on the authority of the President 
and the Constitution which charges 
the Prime Minister to maintain unity 
of the Ministry, joint responsibility— 
they expect cooperation and give to- 
operation—that this House has the 
right to discuss this serious failure on 
the part of the Prime Minister to 
sustain the authority of the Home 
Minister which has resulted in serious 
dislocation of the ministerial responsi
bility the activity of this Ministry and 
also the unfortunate and regrettable 
events and incidents that had taken 
place the other day and in the sudden 
resignation of the Home Minister 
about whom the Prime Minister her
self was prepared to say that he was 
a man of integrity, a man of hard 
work, and that he was a loyal col
league. Therefore, I  request 3rou to 
allow my adjournment motion to be 
discussed in the House

Shri Tyagi (Dehra Dun): On a point 
of order, Sir.

Mr. Speaker: I have heard Mr.
Ranga . . .

Shri A. K. Gopalan (Kesergod): I
have given a Call Attention notice.,. ,
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Shrl Tyatrl: Sir, with your i>€rmis- 
sion, I want to raise a point of order.

Shrl A. K. Gopalan: I have given a 
Call Attention notice.

Mr. Speaker: That is not being
taken up now . . . (Interruptions) 
Order, order. I am not going to 
hear all Members here and have a 
regular debate on its admissibility.

Shri S. M. Banerjee: A  few Members 
may be allowed.

Mr. Speaker: I have heard one
leading Member and I w ill hear Mr.
Madhu Limaye ___  (Interruptions)
Order, order.

Shrl Ran^: The leaders of the 
groups have the right . . .

Mr. Speaker: No.

Shri Kaaga,: That is the usual pro
cedure. You may follow any pro
cedure. The usual procedure is that.

Sbri Dinen Bhattacharya (Seram- 
pore): A t every dak khana and at 
every bus stop this is being discussed. 
And you cannot discuss the matter 
here in Parliament? Everywhere it 
is being discussed. (Interruptions).

Mr. Speaker: Order.

Shri Dinen Bhattacharya: ‘Order'
means what?

Mr. Speaker: ‘Order’ means that
you should not speak.

Shri Hem Bama (Gauhati): May I 
seek an information from you, Sir.

Mr. Speaker: No.

Shri Hem Barua: I want to seek an 
information from you only. The 
sadhus demonstrating in front of the 
Plarliament Hou3e have steared out 
Mr. Nanda and in his letter of resig
nation, Mr. Nanda has raised a 
number of controversial points. Would 
you advise us, in your wisdom, to 
discuss the matter which has become 
a topic of discussion everywhere?

Mr. Speaker: I am not to advise how 
it should be discussed. The Member 
should look into the rules and find 
out.

An hon. Member: This is one of the 
methods.

Mr. Speaker: I  am just dealing with 
this. This is one of the methods. What 
is being discussed is whether I can 
allow it or not.

Mr. Madhu Limaye (Interruptions).

Several hon. Members— rose.

Mr. Speaker: I have got notices from 
Mr. Madhu Limaye, Dr. Ram Manohar 
Lohia, Prof. Ranga, Mr. Kishen Patt- 
nayak, and Mr. Mani Ram Bagri. I 
have called Prof. Ranga. That was a 
different notice. Now I am calling 
one from the other Group.

Shri A. K. Oopalan: I  have given 
notice . . .

Mr. Speaker: Mr. Gk>palan, that is 
a different one altogether. That 
would be taken up afterwards, after 
I have decided this. (Interruptions).

Shri Tyagi: Are they reqxiired to
put questions to the Prime Minister 
or deliver speeches? That must be 
clarified.

Shri Hariah Chandra Mathnr
(Jalore): This Chapter IX  governs 
giving of the notice of adjournment 
motion and all that. I  do not see 
anywhere in this Chapter any pro
vision for having this sort of dis
cussion. It is for you certainly to de
cide whether you want to admit the 
motion or not; maybe, it is a very 
good case for an adjournment motion 
to be admitted; it may be a question 
of public importance; so many im
portant questions have been raised. 
But I cannot visualise any discussion 
of the type which is going on, under 
this Chapter. It does not permit any 
such discussion. (Interruptions)

Mr. Speaker: Mr. Mathur would 
realise that when the Speaker de
sires som^ information on how  ̂ It is
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the failure of the Government, he can 
ask one or two members to explain 
that. That is all. The rules provide 
and this has always been happening.

Mr. Madhu Limaye.

Shri U. M. Tfivedi (Mandsaur): 
rose—

Mr. Speaker: Mr. Limaye is already 
on his legs. How can I allow an
other member, if another member 
stands up and interrupts him?

Shri U. IVL Trivedi: My point is
different. When I stand up, every
body stands up. Of course, I  am not 
disobejring you.

Mr, Speaker: Let me hear Mr.
Madhu Limaye first.

t  iTTwr 6?TPT ^  9k t

74  ^  VhC I ^  I ^
3RTR I  :

‘There shall be a Council of 
Ministers with the Prime Minis
ter at the head to aid and advise 
the President in the exercise of 
his functions.”

7 5 ( 1 )  TpfT 5TTT?: I  :

‘The Prime Minister shall be 
appointed by the President and 
the other Ministers shall be ap
pointed by the President on the 
advice of the Prime Minister.”

fST 75 (3 ) I  :

% ^  ^  »1+ri ^ 5ft f% sruR'

^  ir^t Tc

'STRTT ^  I

^ ' n :  w r  I  1

ITT  2 I  ^  if

5R 7TT !TSrR ^  '?Jif «TT I 
*Ff wjx ^

^  ^  %

^  ^  1"

^  I

mT ^  snmr^ if

iRT I  ? I

fiT^t ^ ^

t  ^  ^
^ vtR WfJ ^

^  I  I 

^  flTVTX ^  'MH'fHdi ^  <rn!^

1 1  ^

5ft I ..........
W«1WT JPTT !TTq ^  I asked my Secretary to let me.

^  I

m  ^  q^jnr i

3ft ^  t  ^  f ^  S R ^  I  :

‘The Council of Ministers shall 
be collectively responsible to the 
House of the Pec^le.”
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[«ft

W  t  ‘

?IT  ^PTF |  I

vf\ im  : t  ^  W^TT

i  I ^  f?TTr t

^ TT̂ T qr TSTT

*p?T ^ I ^  ^  r̂r

#  qf̂ TT 'Tf I  I t  ^  I ,  

^  ^  q?^r ̂  I ^  | :—

“I had asked my Secretary to 
let me have the papers regarding 
the instructions about processions 
not being permitted within a 
two-mile radius immediately after 
the informal meeting of the 
Cabinet had discussed the subject. 
Would you belive that the papers 
actually came to me only today?” .

t| t ‘ fk^ I

I  :—

sfV 'R^f?T*nf : ^  ^  ^  'T?

t  '

“He has taken one full month 
to discover that no instructions as 
stated by Patil do in fact exist.”

^  I  I I t  *fTf 
^

\ ^  inTTO %  #

3TPRT ^3TT^ f  I

: VI <T <d ^  ^

«lt t  ^ I

% H 'Im ^  I ^  %
I m  f ; r ^  1 t  ^

f^T^TRT ^  I

: ?rrT 3fT ?R

t| I , ^  f̂ T̂T t  I ?n‘<T̂  ^>T

^  I  I

?rr̂ ?T ^

5ftf3T̂  \ ^  ^  f%qr I  I

wnr ^n r i

: 9mr ^  ?

t»TT ^  I I
t  ?TCT c^rr^J T<sT T fT  g  I

WWITW : fsTcT̂ fy ^

% ^  i f  ^HF T̂T 5 I
I  f%  t  I

«ft : ^TWTT ^

^  I t  TO g I

‘Is  it going to be suggested that 
the omissions of a Secretary, 
whom I  had desired to change, 
should be foisted upon my head?” ,

iTTT I  %  5fft

O' ^  ^  ^

5T S T R  ^  I  I ^

^ s p t  ♦ ♦ ♦

itV ?iniA : ♦ ♦ ♦

«rtlTo 5TTof?T4TTt (»T>7T?nf^) :

S h r l B a g h u n a th  S in g h  (V a ra n a s i) :  
*4>i|i

Not recorded.
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Mr. Speaker: These w ill not be re
carded.

Shri Tyagi: We oppose the adjourn
ment motion.

^  I
The Minister of Law (Shri G. S. 

Pathak): The question of the appoint
ment of a Minister . . . (Interrup
tions)

t i o  x m  ( '^ m -

^ ^ t t̂t

1 1

^  W  I  I 

IT o ^  ^

m m  t  i I  I
Tw  ̂ ^  %qr I  I

iT«*WT ^  1

Shri G. C. Pathak: The question of 
the appointment of a Minister cannot 
be discussed in this House . . . .  
(Interruptions). The President alone 
has got the power to appoint . . . 
(Interruptions) .

(fSTC^ro)

^  ^fd ^ 1

U**Wf ^
^ I

fTTPT-

Shri G. S. Pathak: The question of 
the appointment of a Minister or of his 
resignation cannot be discussed in this 
House for the reason . . . (In ter
ruptions) .

nmror ^  itt ?

tSf I WcifhTR ^  I 

ift  ^

¥To Tt«T H t f^ r :

t  q-f'T I ........  ( 5ffTt5fir)
Shri G. S. Pathak: Mr. Speaker, the 

question of the appointment of a 
Minister cannot be discussed in this 
House . . . (Interruptions). There
fore, the President alone . . . ( In 
terruptions) .

^  «nTnr«T : w tt

I

« ft ^  <<+)TT ^  ^rTffT
'TFT f w  ^  I

«rt »T*T ^

t |  I  I 

?r«a79T

^  I  I

^  f*P9rr ) :

%nix | i

wiaroT ; ’flTT # 5  I

hO W  cqrfH:

m iT  I  I

fV5H ’TSfTTHV :
^TT tTcp ? rn j m ix  |  i

?T«!IW : t

t  I

ftnw  : ^  ^irtT

m  ^  ^  t  I

i j w m  ^f^ h n i : zTir ^
I  I t  ^  ^

?rrtT ^  ^  I

: 356 %

ira  ?rrTJ m i T  |  i

w s m s (m ^  : ^
'TT f«W 9 r^ T  ^>fTT 

^  I  I
(Interruptions) .



^507 Resignation NOVEMBER 10, 1966 by Shri Nanda (A.M. & C.A,) 2508

Shri G. 8 . Pathak: The power of ap
pointment . . . (Interruptions).

Mr. Speaker: I f  the House does not 
allow me to function, I w ill have to 
adjourn it, I have no option. (Inetr- 
ruptions).

T IW IH  WTW ^

i  I
(Interruptions).

Mr. Speaker: I am not allowed to 
function. I adjourn the House for 
half an hour.

12.33 hrs.
The Lok Sahha then adjourned till 

two minutes past Thirteen of the 
Clock. .

The Lok Sahha re-assembled at two 
minutes past thirteen of the Clock.

[ M r . S p e a k e r  in  the Chair]

RE-MOTIONS FOR ADJOURNMENT 
AND CALLING ATTENTION 

NOTICES-Contd.
R e s ig n a t io n  b y  S h r i N a n d a  a s  M i n i s 

te r  OF H o m e  A f f a ir s — contd .

Shri G. N. Dixit (Etawah): Sir, I 
want to say about the admissibility of 
the motion for . . .

Mr. Speaker: Order, order. The
tempers must have cooled down. I 
must repeat what I have been saying 
again and again though I have been 
unable to enforce it. Unless I iden
tify a Member, he shall not begin to 
speak, whether he is on this Bide or 
on that side. I w ill have to take ac
tion whether he belongs to the Cong
ress or to other side; that would not 
matter. A  Member can stand in his 
place and attract my attention by say
ing “Mr. Speaker” or something, but 
not beyond that. Mr. Dixit.

Shri G. N. Dixit: I  want to wraw 
your attention to rule 199 which is 
relevant to the present situation. You 
could see that under rule 199, a re
signing Minister has got an opper- 
tunity to make a statement in this 
House, and it is said that a Member

who has resigned the office of 
Minister may with the consent of the 
Speaker, make a personal statement 
. . . (Interruptions).

Mr. Speaker: I know that.

Shri G. N. Dixit: I  refer you to sub
rule (4) of rule 199 which says; 
“there shall be no debate on such sta
tement ..............

Mr. Speaker: That is different thing 
altogther.

Shri G. N. Dixit: The relevance of 
this rule is this. That something 
which is said outside cannot partake 
of a character of force, or authority, 
of what is permissible under the rules 
here. That is one thing. Therefore, 
a debate is not permissible, under the 
rules, on the statement which has been 
made 'by the resigning Minister. 
Therefore, the Adjournment Motion, 
if it is consented to, wiQ amount to 
a debate in this House.

Then, my second point for your con
sideration is that under the Consti
tution, a Minister remains under the 
pleasure of the President. The Minis
ter functions at the pleasure of the 
President. These are the words of 
the Constitution. Pleasure is some
thing which is the personal opinion of 
the President which is not to be de
bated or considered anywhere else. 
(Interruption) And then, President’s 
pleasure is always on the advice of 
the Prime Minister and therefore it is 
the Prime Minister’s right to have one 
Minister or the other Minister. So, 
this Adjournment Motion is absolu
tely irrelevant.

Mr. Speaker: I have followed him. 
That is not the question, and that rule 
is not so relevant here. I f  he had 
made a statement here inside the 
House, then this rule would have 
applied and there ought not to be a 
debate. Now, the Minister has taken 
another course and issued a state
ment; therefore, that is different from 
this.
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The only two points that have been 
raised are these: one is that the Minis
ter did not get the co-operation from 
the Prime Minister or his colleagues. 
That was one thing. The argument 
was that he was not getting assistance 
from his secretariat. He wanted his 
Secretary to be removed and that wa'!? 
not done; therefore he is not respon
sible for what has happened. The.^c 
are the two main points.

An hon. Member:
bility.

Joint responsi-

Mr. Speaker: Yes; he did not get
co-operation of his colleagues; that is 
joint responsibility.

fnifir : ?fVTO 

TOW  ^TTif?T-

3ft ^ ^  t

I  ^ftr q̂rr ^ ?

iro  xm
TT »T̂TT

^ ^9T t  frr

q tr  Tm  I
frjT 3TtjR ^  ^

tt| ^ fsR if ^?rrt 

t  5Tft I

Some hon. Members rose—

Mr. Speaker: Order, order. I f they 
speak while I am on my legs, I can
not understand that. Now, I would 
like to have answer to these questions 
that have been raised here. I would 
like to know what the Prime Minister 
has to say about them, the specific 
points hat have been raised.

Shri Bagrri rose—

Mr. Speaker: Order, order. I can
not allow him. I will have to ask 
him to go out.

Shrimati Indira Gandhi; Sir, I am
very sorry that Nandaji has the im
pression that I was not givmg my 
fullest co-operation to him. I can 
assure the House that I tried to give 
the utmost co-operation and to the 
best of my ability. It can be that 1 
did not agree with some of the things 
which he wanted and which I had to 
look at from a larger perspective.

Shri Aanga: Eveji regaiding the 
Secretary?

Shrimati Indira Gandhi: One of the
things which I  wanted to say is this. 
It has been taken for granted here in 
the House and perhaps also by Nanda
ji that X accepted hig resignation be
cause of the happenings on that par
ticular day in Delhi. This is not so. 
It is not at all my intention to lay 
the blame for what has happened on 
Nandaji’s shoulders, ilnterruptions).

Mr. Speaker: Order, order. Let the 
Prime Minister be heard.

Shrimati Indira Gandhi: The res
ponsibility, as I said in my speech 
the other day, Sir, is one which is 
shared by all of us here; not only the 
Government but the Opposition and 
many people outside who have been 
creating an atmosphere which has led 
upto the events which have taken 
place here and in other parts of the 
country. We cannot run away from 
that fact; no matter how much shout
ing there is, that fact remains. (In 
terruptions). As far as the appoint
ment of the Secretary is concerned, 
that is a departmental affair. There 
is a special Appointments Committee 
of the Cabinet which goes into this 
matter. ( Interruptions).

Mr. Speaker: No more debate on 
that. There is collective responsi
bility of the Government, no doubt. 
(Interruptions). Order, order. I am
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[Mr. Speaker] 

not concerned with anything which 
is not in the motion that is before 
me. Therefore, i  am not concerned 
with the question whether all should 
have resigned or not and so on. (.In
terruption). There are two other 
things besides collective responsibility. 
One is, the Secretary was not giving 
the assistance that the Minister desir
ed Or the Minister was entitled to. If 
that was the case, and if it had been 
happening for a long time, then it 
was for the Minister to take action, 
either to go out himself or—

Shri Hari Vishnu Kamath: Why
should he?

Mr. Speaker: Order, order. It is for 
the iiMinister to see how he could 
continue for a day when the Secre
tary was not co-operating with him. 
That cannot be a subject for the 
Adjournment Motion, the attitude or 
the conduct of the Secretary. So far 
ag the Prime Minister ig concerned, 
it is alleged in the statement appear
ing in the press that the Prime 
Minister did not give that co-opera
tion that be was entitled to. The 
Prime Minister has made a categorical 
statement now that she has been 
giving—

Shri Hari Vkshnu Kamath; Who is
to be believed? Who is right and 
who is wrong? (Interruption).

Mr. Speaker: When the facts are 
not admitted or established, then the 
Adjournment Motions cannot find a 
place.

Shri S. M. Banerjee; Appoint a 
Committee.

Mr. Speaker: I  have some discre
tion. I w ill admit the Calling Atten
tion Notices that have been given, 
including the names of those who 
have given notice of Adjournment 
Motions.

Shri A. K. Gopalan: I have given a 
Calling Attention Notice.

Mr. Speaker: I have admitted them. 
Why should he raise it now?

Shri Nambiar (Tiruchirapalli): It
will not be possible to have a discus
sion. The Calling Attention Notice 
will be answered and each Member 
whi'o has sent the notice w ill be 
entitled to put a question, but the 
matter cannot be discussed. So, be
cause it is a serious subject—

Mr. Speaker: I am not responsible. 
Now, Shri Gopalan might put a ques
tion,.

Sliri A. K. Gopalan: I want answers 
to all the points I have raised in my 
calling attention notice. In his state
ment, the Home Minister has said;

“There is serious discontentment
in the country as a result of lack
of integrity at various levels of
administration” .

Then he has referred to rising prices, 
food scarcity, inequitable distribution, 
etc. This is a very important matter.

Mr. Speaker: The hon. member must 
realise that this is not a debate at 
this moment. For a debate, there are 
other means and he might take re
course to them.

Shri A. K. Gopalan: I want an
answer from the Prime Minister on 
these points. Mr. Nanda says that as 
far as policies are concerned, it is 
not the Minister who makes the 
policy, but it is the Secretary who 
makes it.

Mr. Speaker: The Secretary’s con
duct cannot be discussed here. Here 
the Minister would be held responsi
ble, not the Secretary.

Shri A. K. Gopalan: Mr. Nanda has 
been aspiring for Prime Ministership 
in this country. He says there is lack
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a£ integrity at various levels of 
administration. This is not a simple 
matter.

Mr. Speaker: He wants to know
whether it is a fact?

Shri A. K. Gopalan: Yes, Sir. I also 
want to know whether as Mr. Nanda 
said, it is the Secretaries who decide 
the policies or it is the Ministers who 
decide it.

Mr. Speaker; Policy may be decided 
by anybody. The Government is res
ponsible here for the policy.

Shrimati Indira Gandhi: You are
quite right, Sir. It is the Minister’s 
responsibility as to what policy is 
followed. Who decides the policy in 
a particular ministry, it is the Minis
ter’s responsibility surely.

Shri A. K. Gopalan: That means
what Nandaji said is a lie.

Shrimati Indira Gandhi: It is not a
question of lie. It is for the Minister 
to support whatever suggestions are 
made by Secretaries or not to support 
them and tell them that he wishes 
to follow another direction.

Dr. Ranen Sen (Calcutta East): Mr. 
Nanda wanted Mr. L. P. Singh’s 
removal. You did not give him any 
support.

Shri A. K. Gopalan: Did the Prime 
Minister support him in his policy?

Shrimati Indira Gandhi: I am sorry 
I do not know what matters of policy 
are referred to here. The matter 
which was referred to in the letter 
was with regard to the change of 
Secretary. (Interruptions). Mr. Gopa
lan has asked a specific question 
regarding integrity at different 
levels of Government’s working. It 
is not possible to give a categorical 
answer. There are cases when there 
is not, and the House knows that we 
go into those cases. Nandaji himself

was responsible for setting up Vigi
lance Officers. We are not changing 
that. (Interruptions) .

Shri Nambiar: It is to the country’s
ad{vantage that Mr. Nanda has left 
and I welcome it. It was he who 
locked up thousands of communists in 
jail. It is very good he is gone. 
After his quitting, may we know 
whether this Secretary who is res
ponsible for the happenings and shoot
ings on that particular day, w ill be 
sent out of the Home Ministry and 
the country w ill be saved from such 
people?

Mr. Speaker: That cannot be
answered. It is not the removal or 
keeping in service of any servant that 
is to be decided here.

Shri Warior (Trichur): In view of 
the points of dispute raised by 
Nandaji in his statement, may I know 
whether the Prime Minister is institut
ing any enquiry into the serious 
charges he has levelled against the 
Secretary and Secretariat and others, 
and if not, why not?

Shrimati Indira Gandhi: I  do not
think there is a case for enquiry. But 
I shall certainly look into the points 
he has raised.

Shri Vasadevan Nair (Ambala- 
puzha): The Secretary is under a 
shadow following the statement by 
the Home Minister. There are many 
reports circulating about this officer 
that he is connected with foreign 
agencies and so on. The Home Min
ister wanted to remove him. I 
should like to know whether this 
issue was brought to her attention 
or to the attention of the Cabinet or 
the sub-committee she referred to, 
at any time, if so at what time it 
was brought and whether that sub
committee considered this problem 
and refused to accede to the request 
of the Home Minister; and if so, 
why?
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Mr. Speaker: Can I ask her to 
disclose what happened inside the 
Cabinet?

Shri Vasndevan Nalr: This is a 
very serious matter.

Shrlmatl Indira Gandhi: The Home 
Minister did ask for the removal of 
his Secretary. But as I said earlier, 
many Ministers are asking for either 
the appointment or the removal of 
a particular Secretary.

Shri Ranra: The Home Ministry is 
supposed to be in charge of all these.

Shrimaii Indira Gandhi: The
Home Ministry comes along with 
other Ministries in this. I  have to 
look at it and decide in the larger 
interest which person should be 
where. I  gave my reasons to the 
Home Minister for that.
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Shri Ranga: The Prime Minister 
made a reference to the existence of 
an appointment sub-committee. May 
we know, either now or later or 
through the Press as they have been 
doing, who are the precious mem
bers of that sub-committee, whether 
that sub-committee came into exist
ence only after she has taken over 
as Prime Minister or whether it was 
there during her father’s time or 
during Lai Bahadur Shastri’s time, 
whether when Gobind Ballabh 
Pantji was there as Home Minister 
there was any such sub-committee at 
all, was it not the function of the 
Home Minister, in fact, in consulta
tion, if need be, whenever necessary, 
with the Prime Minister, to decide 
who should be the Secretary for 
which ministry and so on? I would 
like to have these facts.

Shrimatl Indira clndhi: I  cannot
say when the appointment sub-com
mittee began. It was certainly there 
since I have come into the Govern
ment, since Shastriji was there 
(Interruption ), I am told now it 
was there before also.
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It consists of the Prime Minister, the 
Home Minister and the concerned 
Minister.
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says that the Speaker can, if he  ̂ is 
satisfied about the urgency of the 
matter, allow a question of privilege 
to be raised at any time during the 
course of a sitting after the disposal 
of question. That is why I want to 
raise this point of order. The consi
deration for not making this state
ment in the House might have been 
not to face the House. I f  he wanted 
to make a statement, he should have 
had the guts to come before the 
House and make this very statement, 
the written statement which was 
published in the press. He ought to 
have made it here in the House so 
that we could have heard it from his 
mouth.

sf̂ <Tcft ^ ir  ?t?;Y I  I

sflf ^  ^  I  I

Shri u. M. Trivedi: I rise on a point 
of order. I

Mr. Speaker: Under what rule?

Shri U. M. Trivedi: Under the
provisions of rule 199 of the Rules of 
Procedure. The statement of Shri 
Nanda has been published in the 
press. A  member who resigns from 
the Ministry is entitled to make a 
statement only inside the House. He 
might make a written statement and 
if he makes such a statement then, 
of course, the Prime Minister can 
make a reply. Here the privilege 
arises in this way. Can a member of 
this House give to the press a state
ment which he is entitled to make 
only in the House? Will it not amount 
to a breach o f privilege?

Here I want to say this. Ordina
rily I would be entitled to raise this 
question after having given notice to 
the Speaker of my desire to raise 
such a question of privilege. But now 
discussion has taken place here and 
questions have been asked. i  will 
draw your attention to th© provi
sions of the proviso to rule 225 which

There is no point of order. It is a 
special privilege given to the Minis
ter that he can make a statement 
here, inside the House. By that his 
other rights are not restricted. Whe
ther it is proper for him to make a 
statement outside or not, it is for him 
to decide. Therefore, there Is no 
breach of privilege. I have received 
notice of a breach of privilege from 
Shri K . D. Malaviya. T will take it 
up at the end. Now, Papers to be laid 
on the Table. Shri Sachindra Chau- 
dhuri.

Shrimatl Vimla Devi CElura): Sir,
I want to submit.. . .

Mr. speaker: She can write to me. 
I will look into it. She cannot inter
rupt the proceedings in this manner.

Shrimati Vimla Devi: I only want
ed to submit....

Mr. Speaker: Order, order. Shri 
Sachindra Chaudhuri.




